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CENTRAL ADMINISTRATIVE TRIBUNAL | 9
PRINCIPAL BENCH N g/f
NEW DELHI. i

REGM,NO, CCP 65/92 in DATE OF DECISION: 30,7,1992,
O0A=1095/87

Kedar Nath, see Petitioner,

Versus

vU.G.I, & Ors, ses fespondents,

CORAM:  THE HON'BLE MR, JUSTICE V,S., MALIMATH, CHAIRMAN,
T THE HON'BLE MR, I.K, RAbGOTnA MEMBER(A),

For the Petitioner, : ese Br, 3,P, Sharma,
Counsel,
\ ,
For the Respondents, eoe Ms Geatae Luthra,
A Counsel,

JUDGEMENT (ORAL)

, : (Hon'bls Mr, Justice V.S, l"lalimath
Chairman)

The complaint in this case is about non-compliance with

the directions in the judgement of the Tribunal rendered in

Q.A. No,1095/87 on 6.9.1591, The directiéns~in £he judgement

are that the petitioner should be deemed-to have been confirmed

as Head Constable with effect frem 4.5.1956,. There is further

dlrectlon that he shuuld be con51dereq/ggraggg2%g%% Sub Inspsector

and SQb Inspector from the date, his next junior was promoted,
a- If such prémotians'aré given, havuould be entitled to arrears

of pay and allowznces and consequently revision of pension and -

other retiggment benefits,

2, So far as conFirmatian of the petifionar as Head Constable

is concerned, it is not disputed tha£ the same has beaﬁ accarded

in accerdance with the judgement of the Tribunal. Rs regards

further premotion to the post of Assistant Sub Inspector and

Q/sub Inspector, the case of the petitioner is that he is entitled



- 2 - ' 4?;/'7 -

' to such promotions as ‘on the date on uﬁioh his imrmediate
junior Shri Hérbans Lal was promoted on 1.4.1965, The
pe#itioner has not been given promotion as on the date on
which Shri Harbans Lal was given prometion, That Shri Harbans
Lal was junior to the petitioner is net d;sputad. The
raespandents heQe taken the stand that the petitioner uas.
promoted on 11,5.1972 on which da?e his immediate senior
Shri Chander Ehan was premoted, They have further taken the
stand that if the petitioner is accérded an earlier daﬁe'df
promotien,that is the date on which Shri Harbans Llal was
oromoted in the yea; 1965, it would ;esult in flying over -
‘phan&er:Bhan, his immediate senior, If such is the effect
of promotion eof the petitioner, hs cannot be granted promotien
aé on the date om which Shri Harbans Lal was promoted, In
suppert_of his contention, learnmed ceunsel for the respondents

 relied upon a decision of the Supreme Court in CiQil Appeal
&o. 1106 of 1989 dated 06,10,1989, That was an identical
case yhere thelﬁgﬁ.&nut had directed according an earlier
daie of preﬁytien in the cadré of Head Constable and te further
consider his case for prométien as on the date on which his

\

junior was promoted, Thes said erder was complied 'with and
premotion was given with effect from the date on which his
junior was premoted, - This resulted in a senior being superseded,

The senior whp - was so superseded . . was not a party to ths

case bsfere the High Court. On-his complaining ‘about infringement

\{‘./ .
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of his rights the authorities tried to correct the mistake
committed by them. It is in this background that the matter
.rsached tﬁe Supreme Court. - The Supreme Court pointea out
that'the order of the High Court cannot be construed as
authorising supgrsession of the senior to the petitioner
particularly when the séid senior was not a party to the
said proceedings. It was pointed out;that in service lau
there could be only ane norm for confirmation or promotion
of persons-belonging to the éame cadre. No junior could
) be confirmed‘or prdmotea without considering the case of

“‘ his senior. 1t was pointed out that any deviation from
this bfinciplg will have gemorali;ing effect in éervice
apart from beihg contrary to Artiﬁle 16(1) of the

Constitution. It is bearing these principles that the

judgement aof ?Sg Tribunal had to be given effect to in

\y
~such a manner a%zzp affect the seniors, The position
is identical in this case. The petitioner gannot while
claiming promotion as on the date.on which Harbans Lal,
A ¥ his junier, was promoted, claip such a privilege when
the same has.the effect of superseding his Senior Chander
Bhan, Hence, we are satisfied that no contempt haé‘ﬁeen

. committed by the respondents in this case. This petition

fails and is, therefore, dismissed, No costs,

| 719&47
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I1.K. RASGOTRA ) S ( V.S. MALIMATH )
SRD MEMBER (A) | CHAIRMAN
300792
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SUPREME COURT OF INDIA,
NEW DELHI.

DATED: > 371-9Y
Froms

The Registrer (Judicial)
' Supreme -Court of India.,

New Delhi.
To:s
\\ The Registrar,
, Cornded PnJWAAWAstéCllvf T burald,

\ ngﬂcif%uﬁ (Bermet 4%anaJ[LoP“VMJuA4
Cop-eArue mn rﬂmfo¥ rred Ded by

4 CIVIL APPEAL NO.YRuq OF 1974 .
" - ‘(Appesl by Specla-l Leave granted
py this Court's Order dated 18 -7-94
in Petition for Spe01a1 Leave to
Appezl (Civil) No. 517 of I°/°LE
cgeinst the Judgmnent and Order dated

 Rop- 1 —F2-__of the Condial Ao < b
b ire) fri nupod beowel, MNed DLy _eo,
@%“bw CCPédQL—
Kedas, poath ... Appellant

Ver sus

Ot on ﬂf voliy AA"’GL.. Respondent

l
|

Sir,
,ﬂkﬁqf" T am directed to forwerd herewith under Rule 6,

.
611-9 X ORDER XIII, S.C.R. 1966 (A= amended), a certified copy

% of the Order/Judement of this Court dated <=1y
|t

in the Appeal sbove-mentioned. A certified copy of
the Decree and the Originel Records, if any, in the
matter will be bt in aue course.

Please ecknowledge receipt.

AP ﬁZb }¢~LUZ/— Yours fzithfully,

: S

Vi'av ow /Af//

Z}J\\/F /// } Q”) Ag Fh/ /”””'Z~—
Rebe/ P ASSISTANT FEGISTRARK /]
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IN THE SUPREME COURT OF INDTA

CTVIL APPELLATE JURTSDTCTTON

L(%an' OF 1994

7 of 1993) J

- CIVIL APPEAT, NO.
“(Arising out of SLP (C) No.519

«se. Appellant

Kedar Nath

Versus

Union of India & Another .... Respondents

-—
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Special leave granted.

Heard counsel on both sides.

h The appel]ant moved an application before the

Principal Bench of the Central Administrative Tribunal

complaining that the Tribunal's judgment in O.A. No.1095

, of 1987 dated 6.9.91 has not been complied with. The

Tribunal in the aforesaid matter had given the follewing

direction:

"He shall also be ‘considered for
promotion as Assistant Sub-Inspector
and Sub-Inspector from the date, his
next junior was promoted.” .




Thus, according ﬁo the aforesaid direction if the
appellant was foﬁnd fit for promotion.to the. post of
Assistant Sub—fnspéctor and Sub-Inspector he had to be
promoted from the‘date his next junior was promoted. If
so promoted, he would also be entitled to arrears of paf
and allowances as well as pensionary benefits.
Thérefore, if . £he appellant Qas confirmed as head
constable, the autﬁoritieé had to consider whether or
not hc was fit for promotion to tgé next higher post and
if yes he was to be promoted from the date his junior

was promoted. Now according to the Union of India while

__it considered the case of the appellant for promotion it

did not give him the deemed date on the ground that 1if
{hat was done the appellant would fly over his senior
' —— e .

Chandra Bhan. If that was going to be the effect of the

implementation of the Tribunal's Jjudgment -in 0.A.

No.1095 of 1987 the proper course for the Union of India

was to seek a modification of the judgment rather . than

refuse promotion from the date his junior was promoted

|

as directed by the Tribunal. It is another'thing that'

in aA given situatioh the\Tribunal may not deem 1t
necessary to punish‘the concerned authority in contempt
fof non-compliance but if tﬁe Tribuﬁal's order has to be
implemented in letter and spirit it would not be
perﬁissible for the respondent to place> its own

interpretation and say that it has not given a' deemed

date. promotion because it will result in the appellant

AY
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flying vver the head of his senior. We are, -therefore,
of the ppinion that the Tribunal's judgment in contempt
proceed ) nyH virtﬁally modifies the judgment in O.A.No.
1095 of 1987 which was not permissible. The propér
course for Lhe Union of . India was to'move the Tribunal
in teview pointing out its difficulty and seek
L

wmodifical iun of the order.

Mr,thiri the learned Senior counsel for the Union
of Tndin Lthen pointed out that all that the Union of.
Tndia wHbH rbquifed to do was to 'consider' the case of
the 'appﬁj]ant for promotioﬁ as Assistant Sub-Inspector
and Suh~]nspector from the date his next Jjunior was
promoted He tried to point out'that- his case was

consideref but he was not found fit for promotion. No
w

such averment or argument seems to have been_made before
theA'Trjhunal‘as we do not find mention thereof in the
impugned order. If that was so it should have been
specifically averred in the pleadings/in which case the
Tribuna] would have dealt with it. Tf the Tribunal
omitted toO deal with it_despité the prayer having been
made, the proper éourse would be to regquest the Tribunal
to reconsider his éase. wIn the circumstances, we deem
it more appropriate to sepvaside the impugned order of

the Tribunal and to remit the matter to the Tribunal for

——

. - [ . - - . -
propet consideration keeping in view the original order

passed in 0.A. No.1095 of 1987. 1If an application 1is
o

moved for modification of the order in the said matter

v
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the Tribunal may deal with it on merits. The appeal

will stand allowed accordingly with no order as® to

costs. »
L g4 |l— 7
: (A M Mamadi )
' ; }g}:ﬁ_’__r .y
New Delhti, S
July 15, 1994 (S Bronuck= )

g o,
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Orders
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58,94 15 0A,1095/87
Present:Shri\S.P,Sharma, counsel for applicanp.‘
This 0A was disposed oﬁ-on 6.9.91; A .
CCP was filed vide No0,65/92 on 8.1,92 which
" uwas disposed oflon 3047,92., The matter was
then taken to the Hon'ble Supreme Court and‘
land Hon'ble Supreme Court passed an order in
Civil Appeal No,449 of 1994, in whéch &
Adirection_was given by the Apex court thats

"In the circumstances, we dsem it more
gppropriate to set aside the impugned
order of the Tribunal and to remit the
matter to the Tribunal for proper
consideration keeping in view the
original order passed in 0A,N0.1095 of
1987. 1If an epplication is mogvsd for
modification of the order in the said
matter the Tribungl may deal with it
~on merits, The appeal will stand
allowed zcoordingly with no order as
- to costs,!

In the circumstances, the matter has

a

-

come before usAtuday, ve feel it deem and fit
to issue a notice to the respaondents,

Issus notice to the respondents

| returnable on 12,10.94,

L=
. (P.T. THIRUVENGADAM) (C.3. ROY)
4 M{A) | M{3)

) D R




Date | -

Office Report

Orders

17.
OA 1095/87
Preseht:

Counssl for applicant: Shri SP Sharma

‘Counsel for Respondents:. Shri Sukidev Singh
ept Rep

Departmental Rep has appeared and’
prayed for adjournment on the ground that

the respondentd counsel Mré Gita Luthra
is not coming to tﬁe iribunal tossay .
He is unabls to state.aﬁy reéspn for
her absence.

- The case cannot be adjourned mersly

on the ground that the learned counssl

for the regpondsnt wio has filed pewer

has not come to the court.

'The lsarned counsel for the applicant

submitgthat Mrs Gita Luthra is no longer
\

én the panel of céunsals engaged by the
' B
department and it is for this reason that

she has not come and the depatment may

!

engage another counsel, / ’

e

In the interest of justice we adjourn
. obsevve )
the casa to=-day but d&atff that the case
may hot be adjourned when it is listed again
on the ground of non-gvailability of

Mrs, Gita Luthra. List the case on 24,10.94

poe L

APsTo THIRUVE NGADAMN )  {5.C.MATHUR)
Member(A) ] Chairman
12-10-94 . 12-10-94

Lce
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

oo NEW DELHI \
MA=3704/94 in CCP=65/92 in
OA / KA X TAXCERMNo 1095/ 19 87

_Kedar Nath Shri S. P. Sharma’
APPLICANT S ' COUNSEL -
VERSUS
Union of India & Ors.
RESPONDENT (S) . COUNSEL
Date Office Report ' MA-3704/94 . ‘Orders
18511995 '

applicant,

respundants.

Present ¢ Shri S, P Sharma, counsel For the
Mse. Geeta Luthra, counsel For the

This applicatiah has been made on behalf of

- the respondents in the Original Application for

. modification of the judgmant and order péssed in

the Bvo

(

: . fly-over promotion to the applicant,

| . In the 0,A., the claim of the.applicant
was that he was Head Constéble-but he had not
bsen cédﬁitméd. Hls prayer was that a direction
be 1ssuad to the respondants ‘to confirm him as
Head Constable and to give him consequential
Eenefits by considering him for promotion to the
higher po%ts of Assistant Sub Inspector.and‘
‘ASub Inspeétor of Polics., The applicant was
cnnflrmad!but was not promotad to the posts of
- ASI or SI' He accordlngly Filad CJCoP, No.
65/92. In the contampt application the plea
of the department was thafltﬁé judgment of the
Tribunal was incapabls of compliahca so far as_
it related to promotion to the aforssaid posts,
as the compliance would result in giving:
‘Tha>plaé

of the department found favour with a Bench

."2000 :
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Date

Offic&Report

MA-3704/ 94 Orders

of'fhg Tribupnal, Accordingly the contempt h
application was rejected.
Agaipst the above rejectign, the
applicant approached their lordships of
the Supreme Court. Théir lordships wers

of the opinién that in contempt procesdings

.the Tribunal was not entitlad to modify

the judgment passed in the Original

Application and that the appropriate

procadure to be adopted was to fils an

application for modification of the order,
It is in this background that the presant*
application cams to bs mads. B

e have heard the learned counssl
for the parties and in our opinion the
judgment of the Tribunal doss requirs
modification, It has been held by their
lordships of the Supreme Court in Civil
Appeal No. 1106/89 decided on 6.,10.1989
that a fly-over promotion cannot be givgn.
This aspect of the matter appears to - “ﬁ
have been bmitted‘From consideration by
the Division Bench which decided the

applicant's U.A. It is perhaps becauss

"of-this omission that whils directing the

department to consider the applicant for
promotion to the posts of ASI and SI it
was not provided that the direction need

not bs complisd with in cass it res&ltad

~ in grant of fly-over promotion, This is

an apparent omission in the judgment and the

judgment doss require Clarification/modification
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MA=3704/94

CAT/ Cortinned Shees
Date Office Report
¢
/as/
L
/as/

In visw of the aboﬁe, the applicétinﬁ
is allouwsd and the judgment and ordsr dated
609.1991 passed in 0.A. 1095/87 is hereby
modified and the following shall be added
before the last senteznce in.the opetativé
order -

"The applicant need not be promcted

to the posts of Assistant Sub Inspéctor

and Sub Inspector of Police from fhe

date his next junior was promoted if
that will result in supersession of
some oﬁe gsenior to him who has already
basn promoted to the said posts."

This application accordingly stands

disposed of.

,)J/—L))\.ff\ = /lw_/,}k"

( Po T. Thiruvengadam ) ( Se Cs Mathur )
Member (A) Chairman
CCP=-65/92 in
O 4-1095/87
244101795

Counsel for parties present,

Adj curned bn the r equest made on behalf
of Mrs. Geeta Lpthaa, counsel for the
respondents whofis stated to be cut of taown.
List on 7.2.1995. .

P )

( p. T. Thiruvengadam ) ( 5. C. Mathur )
liember (.A) Chairman
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CENTRAL ADMINISTRATIVE TRIBUNAL 2;;427

PRINCIPAL BENCH: NEW DELHI

LK N

CCP Ne., 65/1992 in
0.A. No. 1095/1987

New Delhi this the 7th - pay of February 41995

Hon'ble Mr. Justice S.C. Mathur, Chairman
Hon*ble Mr. P.T. Thiruvengadam, Member (A)

Shri Kedar Nath,

S/o late Shri Girdhari Lal,

R/o 8/98, Nehru gali,

Vishuwas Nagar, :

Shahdara, pelhi. eee Apblicant

(8y Advocate: Dr. S.P, Sharma)
VSe
Shri M.B. Kaushal,
The Commissioner of Police,
Police Headquarters,
IT0, New pelhi. ‘ .es Respondent

(By Advocate Ms, Geeta Luthra)

0.R DER (Oral)

Hon'ble Mr. Justice S.C. Mathur, Chairman

The applicant alleges discbedience by thes

"respondent of this Tribunal%judgemgnt and order dated

6.9.1991 passed in Original Application Ne. 10G95/1987.

26  In the aforesaid Oricimal Application thé
applicantts claim was in respect of confirmation on
the post cf Head constable and consideraticn for
promoticn to the hicher posts of Assistant Sub Inspector
of Police and Sub Inspector of Police. The Tribunal
dealing with twin claim issued directicon in the
follewing terms -

Mig, therefore; direct that the applicant

shall be deemed tc have been confirmed

as Head Constable with effect from the

date he completed a period of Z years

of service after his promoticn. as Head



Constable with effect from 4.5.1956.

He shall also be considered for

promotion as Assistant Sub inspector

and Sub Inspector from the date, his

next junior vas promotedessess"
In the Contempt Applicatien the plea of the applicant
was thst neither an order of confirmation had been made
in his favour nor he had beer considered for promoticn
to the hicher post of Assistant Sub Inspector of police
and Sub Inspector of Police. The gcontempt ppplication
was filed in the Tribumal on 8.1.1992., 1In the Tribunal's
judgement three months’ time had been provided for
compliance of the directiﬁns. That periocd expired on

6.12.1591,

3 So far ésithe allegation of contempt‘arising
from failure te issue an order of confirmaticn is
concerned, we note that the judgement of the Tribunal
did not require'a specific order of confirmation to

be passed by the Department. The Tribunal's judgement
says that the applicant shall be deemed to have been
confirmed -as Head Constable with effect from the date he
complet ed the,heriod of tug years service, after his
precmotion as Head Constable, Accordingly the
applicant gets cénfirmad automatically on the expiry

of the said period of tuo yearé under the terms of
judgemant; Ue cannot, therefore, hiold that the respon-
dent was guilty inasmuch as he did not pass a specific
order of confirmation in respect cf the applicant., Be
that as it may, it 1s not disputed that a specific

order of confirmation has now beer passed on 5.2.1992,

X/ ’ ) "0..3



4. So far as the grivance relating to promoticn teo
the post of Assistant Sub Inspecter and Sub Inspecter
is concerned,if the judgement of the Tribunal had
remained as it was passed on 6.9.1991, the applicant's
case could have been sustained. Houwever, that judge~
ment does not femain in the same terms. The Department
had filed M.A. No. 3704/1994 uhich was disposed of on
18611895, By that order the follocwing has been added
in the judgement dated 6.9.1991 = " the applicant need
not be promcted to the post of Assistant Sub Inspector
and Sub Inspector of police frem the date his next
junior was promoted if that will result in supersession
senior tc him
of someone/uho has already been promoted teo the said

post.?

In view of the above modification the Department will
not be obliged tc consider the applicant,?of promctiaon
to the host of Assistant'Sub Inspector of Police and Sub
Inspecter of police if that will result in applicant
superseding someone senior tc him who has already been

promoted.

5e In paragraph 3 of the reply filed on behalf

of the department it has been stated that Head
‘Constable Chander Bhan was immediately senior to the
applicant and Harbans Lal uasAhis immediate junior.
Both have been promoted to the higher post. This

fact has not been denied in the rejoinder affidavit,
Accordingly if the applicant is promoted at this stage
with effect from the date Harbans Lal uwas promocted that
will result in supersession cf Chander ghan who was

senior te the applicant, - T@is situation cannot be

|

00040



permitted in view of the modified judgement. Accord-
ingly the respondent cannot be held ‘be gquilty of

disobedience of the judgement of the Tribunal.

Be In view of the above, the application is
rejected but without any order as tc costs. Notice
is hereby discharged.

ARy | /K;\_,,\JJ'/

(P.T. Thiruvengadam) S (S.E. Mathur)
Mmember (A) ' : Chairman

xMittal®
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All communications should be
addressed to - the Raegistrar.

Supreme Court, by designation. SUPREME COURT
NOT by name -
Telegraphic address — )

'SUPREMEOO' : INDIA

Dated New Delhi, the <2046\ March, 1995, 55

FROM  The Registrar(Judicial),
Supreme Court of. Indla,
New Delhi,

10 ////Tﬁé/geglstrar, ' ' ' : ;
Central Admlnlstraglve Lrlhunal o

Principal Bench, Faridkot House,
Copernicus Marg, New Delhi,

CIVIL APPLAL NG,4849 OF 1994,

Kedar Nath eseBppellant,

i Vefsus.

Union of India & ANr. «.eeRespondents,
Sir,

In continuation of this Registry's letter of even number
dated the 23rd July, 1994, I am directed to transmit her;with
 for necessary action a certified copy of the Decree dated
the 15th July, 1994, of the Supreme Court in the appeéll

above-mentioned,

Flease acknowledge receip%;

Yours falthfully,

./‘zgl for Reg1qtr§?TEGaI;IgI;:————__

- / ) 7 T
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IN THE SUPREME COURT OF INDIA = /
LRNINAL/CIVIL APPELLATE JURISDJCTIQN, ‘ " '
523441 [ Cortlled & b o copy |
; Assistant Registrar (Judl)

ﬁﬁ m - 293385303 bes ﬂ..f_“,m?g&‘?;ﬁ//&_ QQJT
\ Supteme Court of Infia/ - |
CIVIL APPEAL NO.4849 OF 19943 ~ — 24
(Appeal by Special Leave granted by this Court by 'its Order
dated the 15th July, 1994 in Petition for Special-leave to
Appeal(Civil) No.,5197 of 1993 fram the Orxder dated the 30th
July, 1992 of the Central Administrative Tribunal, Principal
Bench, New Delhi in CCP 65 of 1992 in O.A,1095 of: 1987).

Kedar Nath, S/0 Late Shri Gircdhari Lal,
x/o 8/98, Nehru Gali, Viswash Nagar, L
Shahdra, Delhi-32, seshppellant,

Versus,.:

1. Union of India, through the
" Becretary, Ministry of Hame Affairs,
Govt. of India, New Delhl,

2. Commissioner of Police, I.P.Estate, =~
I.T7.0, Police Head Quarters, New Lelhi-110001.
o « s sREZPONdents,

15th July, 1994,
CORAM 3 : B

FON'BLE MR, JUSTICE A.M,AHMADI I
HON'*BLE MR, JUSTICE §,P.BHARUCHA -

For the Appellant: M/s. Krishan Mahajan, S.Fazl-and P.H,
Parekh, Advocates, TeE

¥

For Respondent No.2: Mr, K.Lahiri, &eniob?-ﬁ\i‘bica_t;é.
(M/s. K.R.,MNagaraja’ B.K.Prasad,

Advocates with him) .L o

| - The Appeal above-mentioned being called onfor hearing
before this Court on the 15th day of July, 19-9_“4”0':"_-?9 ON

- perusing the record and hearing counsel for the éépearinq

parties above-mentioned, THIS COURT for the feéaséﬁs recorded
in its judgment DOTH in allowing the appeal Phé&the

following ORDER: vee 2/..



CAIVIL APPLAL NC.4849 OF 1994, L'ﬁr \dl

#,..In the circumstances, we cGeem it more eppropriate
to set eside the impugned ordexr of the Tribunel and

to remit the matter to the Tribunal. for proper considere—
ation keeping in view the Original order passeG in O.b,
No. 1095 of 1987, I1f an application is moved for Modi-
fication of the order in the said mattex the Tribunal
may Geal with it on merits,® IR :

AND THIS COURT DOTH FURTHIR CRDER < S (P~
T1%.T there shall be no order &% wo costs of this appeal

An this Couri;
AND. RIS COWT DOTH LASTLY. GRDER that this’ CRDER
be punctually observed aunc carried into executioﬁ.by all

concernedy

WITNESS the Hon'ble Shri Menepelli Narayanaréo
Venketachalizh, Chief Justice of India at the Supreme Court,

New Delhi dated thie the 15th day of Julv, 1994, - N

> -
(MANJU GOEL)
REGIS TRAR(VIG,

e)
oy



SUPREME COURT

WICIVIL APPELLATE JURISDICTION

T

CIVIL APPEAL HO. 4849 OF 1994

’ ' \
. L-T} '\,‘—'..' }1_( 'u R R . 1fr": s e oo .‘. 0o
ar Neth ( ‘ -Appellant .
Ked xBotiinnst
Versus
_ Union of Indle & Another : » Responden% .

CEl
cCP.

Ponuparekl'l.'

Examined by ) Advocate on Record fa’the ‘é‘i)p eil snt,

‘ | ‘ ;
Compared with SHRI B, X,Prasad,
No. of folios Advocate on Record for Respondent Né. 2.

BUS. 21. 3. 95. )

“EALE[ N MY PRESENCE .

| z]‘i‘ o o



K N
- ) N Y

4 - \ usdiui o ALV : o ~ >
: _ - ‘ D.NO}Q%! / 9 / 5C/ Sec-XIV
, ‘ , Supreme court of Indla
New Delhi.

Cnds R %ma?ﬁ?f‘_;__;

T

PR VLN

Fromz
Vijay Lakshal hapuly
Assistant Rezistiar.

To: '77»(/ [Qeﬂln,g/lf,)—;:" ‘ '\ - \' )
'  Comtval A.QLLWM’MMM —s tatrnal,
/ (Pyinu’fav& @fmdu . _
' odod Qb ) |
e =
1517895

s '
é PETIFLIN FOR SPuUCLAL Li.Vs 10 ApPaal, (CIVIL) NOE ..
- ®eEition under Trticle 136(1) of the Constitution of India
“from the Judgiment and Urder . dated 18- |-G ke 1= 2 T

ot the Conbint _Jdnciiintm Gve . bural, N QAL
in, M @t 37087y e el N 65792 0 o

;

- £ b 1095 83 rspectinely) |
k - o _ '< lar Neotl . «w e+ Petitioner

. ) ‘ s,

Lot a— Z) AR 9’\.,«“-.. . Respondent €

" Sir
I am dirscted to inform you that the Petition

above-mentioned for JSpecial Leave to Appeal to this

Court was filed by acd on behalf of the Potitioner

above-~namned azainst the Judzaent and Order of the

%/»JJJW\?‘:&_““_T_W __..notedr above and t¥at the same

was dismissed by this Court on the Lml:ﬂ:‘m” ___day of

%)
’Q"\gx/ '_ _AM/’%W 7/?‘}’f:

Yours faithfully, .

' : - ' NG - S
<O\ iy o 2 A
A \ = /‘/ ist /&,)/ ASSISTANT REGISTRAR..
o . J 2/ L o ' ‘ :
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Date | - Office Report

4

11-11-94

b Ax/184'35 ,
" L MA 3704/94 in
flace b2 CCP 65/%2
- g 0.4, 1095/87
Fresants Shri 5.P,Sharma counsel for
the applicant.
- Mrs, Gita Luthra coun%rl for
. . o the respcndent s,
The learned counssel for the
respondsnts, prays for time to fils
!* _ ' 1 reply to ths contempgt petition. List

.ths case . on 28-11-1994.,

7 r‘(,. . N - ‘
:‘2/' ,.9 . J"“‘ /\ VY /!;)."(Z:i/;:;",‘ 3 ] A I . \/
L = T 0 N g

D S (PoT THIRUVEN GRBAM) (3.C.MATHUR)
RKapio tod s nar, e Member (4 ) ‘ Chairman, v
bt . - 2
28,11,1994
P#ascnt : Counsel for the parties,
Ld. caudsel for the .applicant prays
‘ ‘ for and is alloued ones week's ti.mn to file
i rejoinder, | | |
p b List on 20.12.1994, '\¥/
. ( P. T. Thizuyengadam ) - ( S C. Mathur )
las/ Membsr (A) Chairman
!
1 !
!




e

w;;an Cifice chon | ‘,Ofdem ' .
li 3—‘21)?}" AR ?01’7/6}4_
__Cﬂ,,_-——LL-‘ O - LPD A r/q >

{

§

S_,G-;:-o L

cot isfis

Oh 1873)5 4 :
vafi|as

.. fwl .

08 075 /4
M 4

pﬂ’F‘\LLJ\T H\ (I)ﬁ\,@m HM (_DLWW?
") 'Wt.P(Q«&L/U;\

4335 p
g’>'t C @(,U ).vj‘fafa JZ‘} ?()L \(@i\m J'\q,am, J)W;Qj/\@\(
| ﬁ/\(@&(}bﬂu\,&)

_Nf e wxfwd” % 1. a@&ﬂm{bi alll oy

c‘:—-(z/u

( nov. bonttRnan)
V- @)

I%\‘} 15 ‘J&Eﬁ““@ Qﬂ?ﬁ@“ mﬁ;’ Bron ’

il

@ ’W
™My Q
L;.Lul G\wik

i |
| eifuosls

o P hams, LW |
| Luu'm\‘;; {,»«“'MCL "\?ft “l-"

‘I I s LLMQCoi :/tﬁ'*/}ﬁ
P

"'I"S‘/

. y(w
f/g . Guislén

(vu e

[y }’“’u W

v \,.L LLD

g[e!
LLV“V/L \t/\((u

!\.V\gdu s uu -

Cii bl
o T

LL( L»‘{)‘w (ﬁ-k 3 L

\SVVV\

.-/L% \V\ﬁy

Cg .C- Hc,fZLA/

,\u.wl,t
iy g i35

cHhREN

Wi




